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TN THE CENIRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH, LUCKNOW

0.a.No. 362/90(L)

Chhedi'Lal ‘ Apolicant,

versus

Union of India & Others ‘ Respondents.

Hon. Mr.Justice K. Nath, V.C,
Hon. Mr. M.Y. Priolkaxr, A.M.

(By Hon. Mr, Justice K, Nath, V.C.)

We have heafd\the legrﬁed cbunsél for the
ap»olicant. The'bnly Qrayer sought in this'céée is to
direct the respondents fo'pay the_applicantfs suﬁsistence
allowancev wiﬁh effect frbm Magch, 1990 penéing éhe

-depa:tmental disciplinary enquiry.

_Annexure 1 is oﬁder dated 26.2;90 whereby
the~épplicant was placed under suspensioniih,contempla—
tion of a 'departmental disciplinary enquiry. fThe order
contains aAdirectiOn%or payment of subsisteﬁce allowance
@ half of the pay}and all allowances. According to the
facts stated in the petition, the charge sheet @ ated
22;5.90 was served upon‘thé applicant on '31.5.90 in
respect of whiCh he gake his reply dated 16.6.90
requiring, interalia, the payment of his substistence

allowance. ‘It is stated that the enquiry is still pending

~but the applicant has not been paid any subsistence

allowance whatsoever.

We do not think it necessary to keep the case

pending because we find that the applicant's claim
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for subsistence allowance is substantiated not only

by the applicable rules, but also by the suspension

.order itself. If the respﬁndents have paid the subsis-

tence allowance then nothing would be needed to be done,

in that directi'on but we donot think that the applicant

has come up with a case for non-payment.

W . . o .
: We, therefore, dispose of this agpplication

with a direction to the respondents to pay the arrears

+0f the applicant's éubsis;enCe,alldwance from Mareh, 1990

in terms Qf the SUSpensiJn%rder (Annexure -1}, if not.
already paid.within a period of Sne month ‘from the déte
of receipt of copy of this judgment. ¥e fufther"direct»4
that the respondents will continue to pay subsistence
alloﬁanbg in futuré till the disposél of the diséiplinary
p;oceedings unless the order is modified by tle competent

authority.

Lucknow Dated: Nov., 15,1990.



